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PART IV
Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High Court.
. Papers extracted from the Gazette of India and Provincial 

x Gazettes. Orders of Commandants of Volunteers Corps
- DEPARTMENT OF SUPPLY AND TRANSPORT 

NOTIFICATIONS
Central Government is pleased to direct that the following 
furthe?- amendment shall be made in the Textile Industry 

The 16th August 1944 (Miscellaneous Articles) Control Order, 1943. namely :—
Uq. 1433S-3.T.—The'following notification, issued by the In Schedule I annexed to the said Order, under the

Government ol India in the Department of Industries and heading “ Other articles used on Textile machines other 
Civil Supplies, is republished for general information. than Jute and'Hemp ”, after the entry “ Picking Sticks ”

By order of the Governor the following entry shall be added, namely :—
C. S. JHA “ Imported Tallow.”

Secretary to Government J. D. KAPADIA
New Delhi, 19th July 1944 Dy. Secy, to the Govt, of India

No. 106-TA/44—In exercise of the powers conferred by The 16th Avgust 1944
rule 20 of the Defence of India Ruhs, and in supersession 14349-S.T.—The following notifications, issued by the
of this. Department Notification No. I06-TA/44, dated the Government of India, Department of Industries and Civil 
4th July 1944, the Central Government is pleased to make Supplies, are hereby republished for general information. 1 
the following Order, namely :— By order of the Governor

1. (1) This order may be called the Cotton Cloth and C. S. JHA
Yarn (Transmission by Post) Prohibition Order, 1944.

(2) It extends to the whole of British India.
(3) . It shall come into force at once.
2. In this Order, “cloth” means any kind of cloth sub-rule (2) of rule 81 of the Defence of India Rules, the 

manufactured either wholly or partly from cotton, but docs Central Government is pleased to direct that the folio w- 
not include cloth made up into garments ; ** yarn ” means ing-further amendments shall be made in the Cotton Cloth 
any kind of yarn manufactured either whoffv or partly and Yarn (Transport) Control Order. 1944, namely :—

In the said Order—
(i) In clause 2A, for the words “ by road or sea ” the

3. No inland postal article containing, otherwise than as words :s by road, rail or sea ” shall be substituted, 
outside covering any cloth or yarn shall be received at, or {ii) After clause 7 the following clause shall be inserted, 
despatched from, any post office in British India ; and no namely :—
person shall deliver or cause to be delivered any such postal .“ 8. A Court trying any contravention of this Order may, 
article for transmission by post to any place within or without prejudice to any other sentence which it may pass,

direct that any goods in respect of which it is satisfied
4. Any officer in charge of a post office may detain, open that this order has been contravened shall be forfeited to 

and.examine any inland postal article in course of trans- His Majesty. ” 
mission by. post which he reasonably suspects to contain, 
otherwise than as outside covering, any cloth or yarn.

5. If a postal article' detained and examined under New Delhi, 29th July 1941
-yp clause 4 is found to contain, otherwise than as outside 3_rpA/44—In exercise of the powers conferred by

covering, any cloth or yam, end has been ^delivered to a su|:)_rtlXe (2) of rule 81 of the Defence of India Rules, the 
post office before the 4th July 1944, the officer examining Qentra| Government is pleased to direct that the following 
it may in his discretion either forward it to the destination furtber amendments shall be made in the Cotton Cloth and 
or return it to tho sender ; and, if it has been delivered to Yarn (Transport) Control Order. 1944, namely:— 
a post office on or after that date, the officer examining it Tn saicl Order—
shall send it through the post office ol despatch to the In clause 2 A, the words ‘‘or the- Navsari District of
District Magistrate of the district in which the last . Baroda state ” shall be. deleted, 
mentioned post 'office is situate (or, if that post office is clause 4—
situate in a Presidency-town, to the Commissioner of (a) the words “consignment of” occurring after the
Police) together with any information regarding the sender w0]'ds “ intends to despatch any ” shall be omitted ; 
of the postal article that may be available. (&) for the words “ such consignment ”, the words

6. Any Court trying a contravention of clause 3 of this « guc[1 cloth or yarn ” shall be substituted.
Order may, without prejudice to any other sentence which 
it may pass,' direct that any postal article in respect of

Secretary to Government
New Delhi, 1st July 1944

No. 3-TA/44—In exercise of the powers conferred by

from cotton : and “ inland postal article * has the same 
meaning as in the Indian Post Office A.ct, 1898.

outside British India.

N. 0s H. O’NEILL 
Dy. Secy, to the Govt, of India

(in) The following proviso shall be added to clause 4 :—
___ __ # .. “ Provided that nothing in this clause shall apply to

which it is satisfied that clause 3 has been contravened transport of cloth by road, rn.il or sea by a person as
_ a part of his personal luggage provided that such clothshall be forfeited to His Majesty. . ______  ,

7. The Textile Commissioner may, by general or special (ioes n0^ exceey twenty pounds in weight. 
order, exempt any inland postal article or class'of inland 
postal articles from the provisions of clause 3

J. D. KAPADIA 
Dy. Secy, to the Govt, of India 

The 16th August 1944
No. 14338-S.Y.—The following notification, issued by the 

Government "of India in the Department of Industries 
and Civil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

1 Secretary to Government

H. AHMAD
Dy. Secy, to the Govt, of India

The 16th August 1944
No. 14342-S.T.—The following notifications, issued by 

the Government of India, Department of Industries and 
Civil Supplies, are hereby republished for general 
information.

By order of the Governor 
C. S. JHA

Secretary to Government
New Delhi, 29th July 1944

No. 302-P.(27)-44—In exorcise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules,

New Delhi, 6th July 1944
No. 58-TA/4.4—In exercise of tho powers coni erred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the
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Notification of the Government of India 
of Commerce No. 23-ITC 43, dated

annexed to thethe Central Government is pleased to direct that the 
following amendment shall be made in the Paper Control 
(Distribution) Order, 1944. namely :—

I. In clause 9 of the said Order, for the figures and 
Tth tlu- figures and !• tters loth

in the Department
thlnPartUli'l ofthe said Schedule after Serial No. 3-1 thf^

following shall be added 
34 A. Polishing bobs anti

and scouring brushes which are componea0 
parts of polishing machines.

New Delhi, 22nd July 1944
No. 22-ITC 44—In exorcise of the powers conferred 

bv sub-rule (3)’ of rule 84 of the Defence of India Rules, 
the Central Government is pleased to direct that the follow*- 

amendments shall be made in the Schedule

shall beletters 
substituted.

II. For the Note below Form 111 append' d to the said 
Order, the following Noie shall be substituted, namely :—

‘‘ Note__In table B the name of the variety of paper
should be entered in the space left blank for this purpose. 
Under the first column, the names and addresses of persons 
to whom paper in lots of less than one ream was distributed, 
sold, or disposed of need not be shown separately. All 
such transactions my be lumped together and the total 
quantity of paper so distributed, sold or disposed of may 
be shown against a separate- entry entitled ‘ total quantity 
distributed. sold or disposed of in lots of less than one 
ream.”

wheels, scratch brushest i
72 (3) 
and 

72 (6)

ing further — ,
annexed to the Notification of the Government ot India in 

of Commerce No. 23-ITC/43, dated thethe Department
1st Julv 1943 :— .

(1) In Part. IV of the said Schedule, the entries relating
to Serial No. 235 shall bo, deletd. •

(2) In Part 11 of the said Schedule, for the entry in 
column 2 against Serial No. 7-A, the following shall be 
substituted :—

“ Asbestos manufactures, not otherwise specified. ”
K. K. CHETTUR

New Delhi. 22nd July 1944
No. 30U-P.(7)/44—In exercise of the powers conferred by 

sub-rule (2) of rule 8i of the Defence of India Rules, the 
Central Government is pleased to direct that the following 
furthe] amendment shall be made in the Paper Control 
(Economy) Order, 1944, namely :—

In sub-clause (1) of clause 33 of the said Order, after the 
words except in the case of ”, the words and figures 

goods covered by the Paper (Packing of Cotton Textile) 
Control Older, 1943, and

Joint Secy, to the Govt, of India 
The 16th August 1944

No. 3109—1J-34/44-Com.—The following notifications, 
issued by the Government of India in the Department of 
Commerce, are republished for general information.

By order of the Governor 
C. G. NAIR 

Secretary to Government

V

i i
shall be inserted.

B. N. KAUL
Dy. Secy, to the Government of India 

The 16th August 1944
No. 14346-S.T.—The following notification, issued by the 

Government of India, Department of Industries and Civil 
.Supplies, is hereby republished for general information.

B v order of the Governor 
C. S. JHA

Secretary to Government

Registration of Accountants 
New Delhi, 8th July 1944

No 7-A(4)/44—In pursuance of rule 34 of the Auditor’s 
Certificates Rules, 1932, the nurne; of candidates who 
have been declared successful in the Pinal Examination 
held under these Rules in April 1944 are hereby .published 
for general information :—
Serial Roll Name 
No. No.

New Delhi. 14th July 1944
No. 58*TA 44—In exercise of the powrers conferred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to direct that the following 
further amendment shall be made in the Textile Industry 
(Miscellaneous Articles) Control Order, 1943, namely 

In Schedule I annexed to the said Order, under the 
heading “ Other articles used on Textile machines other 
than Jute and Hemp ”, after the entry st imported Tallow ” 
the following entry shall be added, namely 

“ New* and second-hand Spindles ”.

Serial Roll 
No. No.

39 135 Mookherjee, Prokash
Kumar.

40 107 Mukkerji,
Kumar.

41 121 Mukhopadyay,
Umapada.

42 74 Narasimhan, K.
43 186 Narayanaawami, A.
44 166 Nath, G. R.
45 193 Pandit, R. K.

91 Rajaram, V.
47 69 Ramachandra

Ayyar, H.
48 53 Rama Rao, T. '
49 29 Rangnekar, G. V.
50 26 Rawal, H. G.
51 128 Ray, Ajit Kumar.
52 126 Ray, Brajendra

Krishna.
53 109 Saha, G. M.
54 113 *Sen, P. S.
55 41 Shah, Chimanlal

Chunilal.
56 40 Shah, Dhansukhlal

Kalidas.
57 65 Shah, Manubhai

Bhikhabliai.
58 54 Shinde, B. G.
59 S6 *Sivarama Krislmaur 

A. K.
60 52 Sopariwalla, D. C.
61 188 Sreenivasan, M. D.
62 84 Subramaniam, M.
63 171 Talwar, D. S.
64 43 Tembe, V. K.
65 38 Vaze, N. B.
66 1 Wadia,

Rustomji.
67 168 Wig. K. G.

Mitra. Nirmal Chandra *Paesed with Distinction.

Name

Agarwal, P. C. 
Balasubramani, M. 
Bansal, R. K. 
Bhargava, I. D. 
Bhaskara Rao, T. 
Chakrapani, M. 
Chandiok, Swaraj. 
Chatrath, P. L. 
Chitale, M. P.
Cooper, R. N. 
Dhabar, N. K.
Dutt, Sunirmal. 
Gadre,

Janardan 
Ganesan, A.
Ghatalia, S. V. 
Gheyara, F. K. 
Ghosh. Bimalendu. 
Ghosh, K. K. 
Gidwani, N. M. 
Gupta, Ratanlal. 
Hardikar, M. M. 
Jorapur, K. B. 
Kamath, C. E. 
Krishnamurti, 

Gopala. 
Krishnaswamv, M. S. 
Kumbhani, H. P.
Lai, Brij Mohan.
Lai, Manohar Bansi 
Majiimdar, R. C. 
Mallik, S. N. Basu. 
Marwah, R. N. 
Mashruwala, M. C. 
Mathur, P. D.
Mehra, S. P. 
Merchant, S. G. 
Mitra, Amal Chandra 
Mitra, Arun Kumar,

1 183
2 90
3 189 Prasanta
4 44
5 72
6 184

1827
167S

9 30
10 15
11 11 46
12 144J. D. KAPADIA 

Dy. Secy, to the Govt, of India 13 9 G o p a 1

14 68
15 39PRESS NOTE 

Bombay, 7th July 1944
It may be recalled that the Textile Commissioner 

announced on the 18th of February 1944 that manufac­
turers possessing 25 power-looms or above as on 1st 
January 1944 aud who do not spin any yarn would be 
required to stamp their products with prices from the 1st 
May 1944. This date was subsequently altered to 
July 1944.

Owing to practical difficulties in the preparation and 
publication of the price lists for all these power-loom 
factories in time, it has now been decided to extend this 
date finally to 1st August 1944. All owners of power- 
loom units consisting of 25 or more pow’er-looms on 1st 
January 1944 will, therefore, have to begin stamping 
prices on their products from that date.

16 32
17 152
18 134
19 7
20 27
21 16
22 36
23 6
24 66 V.1st
25 78
26 47
27 165
2S 164
29 153
30 137
31 51
32 35
33 181
34 161M. K. VELLODI 

Textile Commitsio-ner
35 4 Phiroze
36 141
37 131

COMMERCE AND LABOUR DEPARTMENT 
NOTIFICATIONS

38 120

New Delhi, loth July 1944
No. 7-A(5)/44—-In pursuance of rule 34 of the Auditor’s 

Certificates Rules. 1932, the names of candidates who 
have been declared successful in the First Examination 
held under these Rules in April 1944. are hereby published 
for general information :—

N. 3,03.C„ *£ spaa £ js^aaer- -
By order of the Governor 

C. G. NAIR
Import Trade Co^rol^ * GoverMmnt 

New Delhi, 15th July 1944
No. 21 -ITC/44 In exercise of the powers conferred by 

sub-rule (3) of rule 84 of the Defence of India Rules the 
Central Government is pleased to direct that the follow­
ing further amendment shall be made in the Schedule

Serial Roll 
No. No.

Name Serial Roll 
No. No.

Jagdish 8 236 Bhasker Rao, G. 8.
9 380 Bhatta charyya,

Debendra cliandra.
10 110 Bhavnani, R. C.
11 112 Borkar, M. D.
12 419 Chaddah, Kara
13 449 Chandiok, Rakaha.
14 2C3 Chellakkani, P. K.
15 417 Chellappa, S.

Name
1 46 Agarwal,

Prasad.
2 307 Akkeswara Rao, D.
3 63 Anantaraman, T. V.
4 230 Arumugam, P.
5 45 Bajaj, Shankei Lai

Gordhandas.
6 106 Baria, P. D.
7 109 Bharucha, D. R.
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direct that the following further amendment .shall be made 
in the Civil Pioneer Force Regulations, 1942, namely :—

For clause 12 of the said regulations, the following 
shall be substituted, namely :—

“ 12. Compensation to persons enrolled for injuries 
received or fatalities incurred—Payment of compensation 
to or in respect of an enrolled person for injuries received 
or fatalities incurred shall be governed by the provisions 
of the following :—

(1) In respect of War Injuries as defined in section 2 • 
of the War Injuries Oridinance, 1941 —

The Central Civil Sorvi-e (War Injuries Pension) 
Rules, 1942, or the War Injuries Scheme, 1942 whichever 
the person may el.-ct.

(2) In respect of other injuries :—
(a) if the person has been Continuously is perma­

nent Government service since a date prior to the 1st April
Narendra- 1937, Chapter XXXVIII, Civil Service Regulations and

(b) if otherwise—the Workmen’s Compensation Act, 
1923 (VIII of 1923), where that Act is applicable or the 
Central Civil Services (Extraordinary Pension) Rules :

Provided that any person to whom the Central Civil 
Services (Extraordinary Pension) Rules do nob apply may 
elect to he compensated under those Rules :

Provided further that in respect of War Service 
Injuries as defined in section 2 of the War Injuries Ordi­
nance, 1941. a person1 falling under sub-clause (2)(6) above 
may elect to be compensated under the War Injuries 
Scheme, 1942.

(3) When compensation is claimed under the Central 
Civil Services (Extraordinary Pensions) Rules, the term

’ ‘ disease J as used in those Rules, shall mean and include
a disease difinitely attributable to or aggravated by service 
in a War area with the Force, if a person dies while in 
service with the Force or is invalided from the Force as 
a result of such disease.

Serial R011 
No. No.

Name Serial Roll 
No. No.

Name

1G’ 351 Das, Upendra Nath.
17 23 Deshpande, C. V.

338 Doy, Aswini Kumar.
19 390 Dhawan, Jagdish.
20 414 Dowlvani,DouIat Ram Gi 192 Oak, S. P.

62 87 Pande, D. K.
63 194 Palkar, Govincl Hari.
04 14-5 > Parulekar, S. R.
Co 267 Rajagopalan, M. S.
6u 241 Rajagopalan, N.
67 224 Ramanath, K.

25 422 Ghuliani, Molianlal. 68 216 Ramanathan, A. N.
20 312 Gopalakrisbnan, P. S. 69 322 Rama Rao, A.
27 276 Gopala Rao, Y. 70 275 Ramaswamy, D.

3 Gore, V H. 71 2S9 Ramaswamy, S. V.
29 329 Guha, M. C. 72 309 Rangaswami, K.E.
30 430 Handa, Niranjan Devi 73 222 Rangaswamy. A. R.
31 126 Harita,

57 25 f Narasimhamurty, G.
58 541 Narayanan, V.
59 141 Narayanaswami, T. P.
60 142 Nath, Narendra.

C.
21 39 D’Souza, A. J.
22 61 Framjee, R. K.

■ * 23 122 Gulgali, S. V.
24 76 ’ Gandhi, Vinodkumar

R.

I 28

Murliclhar 74 134 Rao, S. Madhava.
75 ' 239 Ratilal, P.
76 157 Raval,

Dattatraya.
32 220 Herbert, D. S.

53 Jagia, L. D.
34 1S6 Joshi, M. H.
35 231 IO'nnan, R.
36 401 Kapoor, Shy am Lai.
37 397 Khetrapol, Mulkh Raj
38 277 Krishnan, A. S.
39 237 Krishnaswami, P. V.
40 133. Kulkarni, G. V.
41 395 Kjimar, .Kishan.
42 272 Kuppuswamy, M.
43 411 Lai, Behari.
44 392 Lai, Rameshwar.
45 317 Luke, K. Alexander.
46 355 Mallik, Ramlal
47 359. Mallik,

33 prasad U.
77 343 Ray, Amitava.
78 357 Ray, Manidra Kumar
79 350 Roy ohaudhury, 

Khagendra Nath.
80 12 Sadasivan, R. S.
81 266 Sarma, P. Venkata-

rama .
82 219 Sarma, Viswanadham

Mangayya.
83 201 Sarnaik, P. P.
84 202 Sathe, N. R.
85 421 Sethi, Ckiman Lai.
86 213 Shroff, Jitendra

Sailendra Jekisondas.
Chandra.

4-8 394 Mehra, Raj Paul.
49 210 Mehta, Chandrakanta 89 251 Subramaniam, P. R.

Vrajlal.
50 82 Mehta, I. S.

87 27 Shukla, P. J.
88 391 Sondhi, S. K.

Ramavenkata.
90 282 Subramanian, K.

51 332 Mitra, Bimal Chandra 91 297 ' S u b r a m a n y a m,
52 425 Mitter, Hari. Velamuri.
54 43? Mong,aB'H' Manohar 93 "S Va“ude“a nJ.K. si. W In the. case of compensation paid uikI.'! t he Central

Singh- 94 265 Venkateswaran, K. Civil Services (Extraordinary Pension) Rules, or the Civil
65 334 Mukerjea, Pashupati 95 447 Vijayaraghavan, V. S. (Service Regulations, the provisions of rules ‘J and 4 of the

Nath- 96- 281 Visvanatha Ayyar, V. Central Services (War1 Injuries Pension) Rules. 1942, shall
56 328 Nandi, Nii'ad Baron. 97 22l Yousuf, Muhammad.

53

apply.”
The above amendment will have effect from the 1stY. N. SUKTHANKAR 

Joint Secy. to the Govt, of India June 1944.
J. E WALKER

A dviser
HOME DEPARTMENT

NOTIFICATIONS 
The 15th August 1944

No. 4308-A.—The following notification, issued by the 
Government of India in the Department of Labour, is 
republished for general information.

The 15th August 1944
No. 4309-A.—The following notification, issued by the 

Government of India in the Legislative Department, is 
republished for general information.

By order of the Governor 
J. E. MAHER 

Chief Secretary to Government 
New Delhi., 28th June 1944

No. F.-28/44-C. & G.—His Excellency the Governor 
General, in exercise of the power conferred by sub­
section (2) of section G3(D) of the Government of India 
Act, as set out in the Ninth Schedule to the Government 
of India Act, 1935* is pleased to direct that a session of 
the Council of State shall commence at New Delhi 

No. PF-41—In exercise of the powers conferred by Wednesday, the 8th November 1944 
section 25 of the Civil Pioneer Force Ordinance, 1942 

I (No. X of 1942). the Central Gv vernmont is pleased to

By order of the Governor 
J. E. MAHER

Chief Secretary to Government

Civil Pioneer Force .

Simla. 16117th June 1944 on

S. A. LAL
Secretary to the Govt. of India

!■

i

%
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The 14th August mf 

r The following notification by the Govern. No. 255l-C.-'l'1 bUshed for general mformataon. 
input of India is By order of the Governor,n v J. E. MAHER >s

Chief Secretary to Gov 
Home Department _ 

jfew Delhi, 13th July 19U

The 16th A ugu<t 1044
No. 4341-A.—The following order of the Government of 

Madras, Public (Elections) Department, is republished for 
general information.

CTnrr>sntBy order of the Governor 
J. E. MAHER

Chief Secretary to Govern mint Xo 9/11 /44-Poll. (EW)—In exercise of the powers «. 
ferred bv section 3 of the Foreigners Act, 1940 (II 0f i940*' 
t-lie Central Government is pleased to direct that th 
following further amendment shall be made in t,® 
Foreigners Order, 1939, namely: —

••P-n-mranh 11 of the said Order sbalJ be omitted” r 1 ‘ E. CONRAN SMITH’
v Secretary to the Govt.

The 8th August- 1944

O.O. No. M.S.2340—Under regulation 5(d) of the Regu­
lations for the preparation of electoral rolls for the consti­
tuencies in the Presidency of Madras of the Council of 
State. His Excellency the Governor of Madras is hereby 
pleased to prescribe the 16th August 1944 as the last date 
for the publication of revised preliminary rolls for the 
Madras (Non-Muhammadan) and Madras (Muhammadan) 
constituencies of the Council of State relating to the 
Koraput district registration area.

°f India

GOVERNMENT OF INDIA
Office of the Commissioner of Income-tax 

Bihar and Orissa, Patna

NOTIFICATION
By order of H. E. the Governor 

J. B. BROWN
- Chief Secretary to Government

The 3rd August 1944
•vr a T/ii of 44—In exercise of the powers conferred y jxo., f tioll 5 of the Indian Income-tax f

AotSU192e4xi S1922) , I hereby direct that (.he Income-tax " ’ 

Officers mentioned in column 2 of the schedule annexed 
NO 9537-C -The following notification by the Govern- hereto sTall^so^rform

merit' of India is republished for general informs. io . ^SPainst their names, in respect of all incomes falling

witffin the grade of Rs. 1,500-2,000, which arc liable to 
taxation with the exception of income falling within the 
abovementioned grade which is earned by any ^mpany^n 
respect of the district or circle noted in column 3. The 
Headquarters of the officers will be as shown in column 4.

SCHEDULE

The 12th August 1944

By order of the Governor
J. E. MAHER 

Chief Secretary to Government

WAR DEPARTMENT 

Navy Branch 
New Delhi, 26th June 1944

No. 1021—In pursuance of sub-rule (2-A) of rule 62-AA 
of the Defence of India Rules, and in supersession of the 
notifications of the Government of India in the War 
Department. No. 48. dated'the 8th January 1944 and 
No. 191. dated the 5th February 1944, the Central. Govern­
ment is pleased to authorise the undermentioned officers 
to give directions under the said sub-rule:—,

The Commodore. Royal Indian Navy, at the ports of 
Karachi. Bombay and Cochin.

The Commodore. Bay of Bengal, at the ports of Chitta­
gong. Calcutta, Yizagapatam and Madras.

The Naval Officer-in-charge at the ports of Karachi, 
Bombay, Madras. Yizagapatam. Calcutta. Chittagong and 
Cochin.

i Bate of
J appoint-
i nients

Serial j Name of circles 
or districts

Head­
quartersIncome-tax Officer

!
Incora e-tax ! Patna

Officer, J Monghyr

Santal Parganas

Additional 
Officer, Patna.

2 [ Income-tax 
I Monghyr.

3 ! Income-tax Officer Santal- 
; Parganas, Deoghar.

4 Additional Iucom e-tax

■.. 1 Patna .. j 
.. j Monghyr .. 1

Deoghar .. |
I

Muzafferpur .. J Muzafferpur j 24-7-1944
.. I Chapra .. i 15-5-1944

Champarap .. j Motihari .. \ .1-6-1944

.. 1 Purnea ..
I n c o m e-tax j S i n g h b hum- Chaibassa..

Sambalpur.
Officer, ! G a njam-P u ri- Berhampore 

j Koraput.
Officer,] Cuttack-B a 1 a- Cuttack ..

! sore. I

2-8-1044
1-0-1944
1-6-1944

4 ; Additional I n c o m e-tax
Officer, Muzafferpur.

5 Income-tax Officer,
Saran.

6 Income-tax 
' Champaran.

Tllncome-fcax Officer, j Purnea .
| Purnea.

S Additional
! Officer, Chaibassa.

9 1 Income-tax 
j Ganjam.

10 I Ineomc-tax 
j Cuttack.

Saran
■

Officer,
1-6-1944

19-5-1914
1-6-1944
3-6-1944

J. B. IRWIN
Secretary to the Govt, of India

R. W. A. ASHE
Commissioner ,■

P
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